
 

FIR No. 382/21 

PS S.P. Badli 

State Vs. Chander Shekhar  

30.06.2021 

 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Ld. Counsel for the applicant has requested that MLC of the 

complainant be conducted by the directions  of this court as he has leveled 

allegations on the IO regarding torture/hurt committed on the complainant. 

Photographs of the complainant having a bruise on his left knee (backside) have 

also been placed on record. 

  Per contra, IO has submitted that the allegations of the complainant 

are totally baseless and false and he has in no manner hurt the complainant.  

                     Heard. Application has been perused.  

                    In this matter, an FIR regarding theft of certain goods has been 

registered by the complainant. In case the complainant has a grievance that he was 

tortured by the IO, needless to say that he is at liberty to initiate appropriate legal 

action separately which shall be proceeded as per law. However in the facts and 

circumstances before me in the present case, no ground for directing the MLC of  

 

 



the complainant is made out. Thus, application being devoid of merits stands 

dismissed to this extent. Application is disposed off accordingly. Copy of order be 

sent to whats app of counsel for the applicant.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.06.2021 

  



FIR No. 826/18 

PS S.P. Badli 

State Vs. Pramod Lohiya 

  

30.06.2021  

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Pramod Lohiya through VC. 

  Let notice be issued to the complainant for 05.08.2021.  

IO is also directed to be present on NDOH either through VC or 

physically to submit report in compliance of order of this court dated 

19.03.2021. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.06.2021 

  



FIR No. 356/21 

PS S.P. Badli 

State Vs. Deepak Kumar 

  

30.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC.   

In view of the verification report, bail bonds considered and accepted. 

Accused be released if not wanted in any other case.  

Surety is directed to place on record original RC once the physical 

functioning of the court resumes. Bail bond be disposed off accordingly.  

 

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.06.2021 

  



 

FIR No. 281/21 

PS S.P. Badli 

State Vs. Sumit Rai 

  

30.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Ld. Counsel for the applicant has moved an application seeking 

directions to IO  to conduct medical examination of prosecutrix and to arrest the 

accused. As per report of IO, medical of prosecutrix be done in Dr. BSA Hospital. 

Furthermore, it is not prerogative of the court to issue directions to the IO to arrest 

the accused. IO is at liberty to arrest the accused if he deems fit.  Application being 

devoid of any merits is hereby dismissed 

  Copy of this order be sent to whats app of counsel for the applicant. 

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.06.2021 

  



FIR No. 608/15  

PS S.P. Badli 

State Vs. DL-8CW-6258 

  

30.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  An application has been moved for cancellation of superdari as well 

as permission to sell the vehicle bearing no. DL-8CW-6258.  

Submissions heard. I have perused the case file. 

  Application of Bhavnesh Kumar is favourably considered subject to 

placing on record 6 coloured photographs of the vehicle from all the angles. He 

shall also file an undertaking that he shall not dispute the identity of the vehicle 

during trial. Application disposed off accordingly.  Copy of order be sent to whats 

app of applicant. 

   

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.06.2021 

  



FIR No. 15541/21 

PS S.P. Badli 

State Vs. Sujit 

  

30.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

Report of IO received. FDR placed on record by surety is of Rs. 

10,000/- whereas bail order requires surety amount of Rs. 15,000. Thus, bail 

bond stands rejected.  Copy of order be sent to whats app of counsel for the 

applicant.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.06.2021 

  



FIR No. 8969/21 

PS S.P. Badli 

State Vs. Saurabh 

  

30.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Report received from Jail Superintendent. Copy of the report sent to 

whats app of counsel for the applicant at his request. Application disposed off 

accordingly.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.06.2021 

  



FIR No. 103/21 

PS S.P. Badli 

State Vs. Vijay @ Bijli 

  

30.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

In view of the verification report, bail bonds considered and accepted. 

Accused be released if not wanted in any other case.  

Surety is directed to place on record original RC once the physical 

functioning of the court resumes. Bail bond be disposed off accordingly.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.06.2021 

  



FIR No. 249/21 

PS S.P. Badli 

State Vs. Shekhar 

  

30.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

In view of the verification report, bail bonds considered and accepted. 

Accused be released if not wanted in any other case.  

Surety is directed to place on record original FD once the physical 

functioning of the court resumes. Bail bond be disposed off accordingly.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.06.2021 


